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Order of the Single Member Bench deli¼red by 

Hon'bie Shri T.Chandrasekhara Iteddy, Metnber(JudI.). 

This is ari application filed under Seqtion 19 of th 

Mministrative Tribunals Act to direct the respondents to 

step up end refix applicant's pay as U.D.C. equal to the 

pay of his junior (P.KJc.Murthy) and to pay arrears on 

such refixation and to pass such uther ordex!or  orders as 

may deem fitend proper in the circimstances of the case. 

The facts giving rise to this O.1.. in brief are 

as follows:- 

2. 	The applicant was appointed as L.D.C. in the 

WM promoted as UD.C. on regular basis on' 8,7.1.%1. 	lOne 

SriP.K.K.Murth*iho is junior to the applicant was apinted 

as L.D.C. on 28.4.1976 in the respondents corporation. He 

too was promoted as U.D.C. on regular basis on 18.7.81. as 

SriP.K.R.Murthunior to the applicant was promoted on 

edhoc basis as U.D.C. earlier than the applicant, the pay 

of the said Sri.IcR.MurthywaS fixed ata higher rate 

than that of the applicant when the applicant was regularly 

promoted as U.D4C. on 18.7.1981. As junior to the applican 
I 

was promoted on ad hoc basis earlier than the applicant,and 

when the applicant was promoted on reguirbasian anomaly 

aroseØ as the pay of the applicant was less than that of 

his:junior,SriP.K.R.Murthfr. This dispat1ty in pay had 

continued. Sb, the present O.A. is fi1ecby the applicant 

for the relief as already indicated abov. 
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- Counter i?Zhjea by the respondents ppposj Qg  
&'s'%OQJY•  Today we have heard Mr.B.S.Rahip for the applicant H 

and Mr.V.Rajeswara hao for F2r.N.R.Devraj, fox the respondentsj 

The question of limitation is raised in the O.A. 

It is well settled that with regard to. the fixation of pay 

and grant of pensionary benefits there cahnot be any question 

of limitation as the grievance .sculd be of continuous 

nature. So, in view of this poE-ition, we' are of the opinion 

that it is not open for the respondents to raise in this O.A.  
the point of limitation. But no doubt, the parties that 

approach the Tribunal are governed by the provisions of 

Section 21 of the Mministrative Tribunals/ct, which deals 

With the question of limitation. As we are dealing With ..thn-_- 

case nf_ or the provisions of ..r"-'-'---- 	 I  

Section 21 of the /drninistrative Tribunals Act, the monetary 

benefits that are to be granted to the applicant are to be 

restricted only for a period of one year Prior i-n 4-h-- 

The following facts are not in dipute in this 

O.A. (1) The applicant)  and the said Sri P.K'.R.Murthy 

(Junior to the aPplicont)belong to the same Cetegory and the 

post for which they are appointed and prcnrot& are identical 

	

and are in the samn 	 tne lower ------ 
post (L.O.C.) and' higher post (UD.C.) in whIch the applican? 

and the P.K.lt.Murthy juniot to the applicant re entitled to 

draw 4are identical. SriLlC.R-.Murthy thouh was junior to 

the applicant, due to the adhc pomotion purely under 

fortuitous circumstences, had earned certain, increments. 

That is how the pay of.  the said SriP.IC.K.Murthy, junior to the 

ajpljcant had became higher than that of the applicant. 

But it is not in dispute that said SriP.K.R.M*irthy was 

regularly promoted as U.D.C. on 8.7.1981 	and where as the 
(t 	 I  

applicant was promtd a'U.D.-ur 1i9 , as ttje 
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applicant and the said Sri Murthy 	were recruited 

into service in the respondents corporation 'intthe same cadre 

and in the seine grade and their, pay scale is identical in 

all reEpects both in the lower grade and in the higher grade  

'k;erecannot be any doub€ about the fact that the applicant 

herein is entitled for stepping up oi his pay equal to that 

ofSri P.K.i-..Murthyjunior to the applicant w,ef, 18.7.81 on 
ott t-kt 4it-t,-, 

which date the said P.K.b.Murthyas already pointed out he4een 

regularly piomoted as U.D.L&.so, the applicnt is entitled to 

get his pay fixeO nutionally on par with his junior Sri 

P.K.R.Murthy 	w,e,f, 18.7.1981.  Besides ther applicant will 

also be entitled for all notional benefits w,ef; 18.7.81 
I 

only in the post of U.D.C. but also in other çnsts in which th€ 

applicant had been promoted. But as alreadypoirted out the 

- 	- 	 ---- 

from one year prior to the filing of this O.A. i.e. from 

12.3.1992 and hece a direction is liable to be given to the 

respondents on the lines indicated above. 

6. 	Hence, the resndents are hereby dIrected :to step 	up) 

notionally the pay of the applicant on per with his junior 

SriP.K.L.Murthyin the post of U.L..0 w,e.f. 118.7.1981 	and 

grant U notional benefits in the post of U.D.C. and the 

other post/posts to which the applicant was promoted. Etrther 

we direct the respondents to grant actual moretary benefits to 

the applicant w.e.t 12.3.92 which is one year ifrom the date 

of filing of this O.A. O.A.is. allowed accotingly. The 

other reliefs with regard to payment of interefl are refused. 

The parties shall bear their own costs, 

(T .CHANDRASSKHALA EtRDDY) 
Menber(Judl.) 

Dated: 16th March, 1993 

(Dictated in Open Court) 
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TYPED BY 	COMPARED BY 

CHECXEDe APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAJJ BENCH. AT HYDERABAD. 

THE NON'BLE MR.4IJSTICE V.NEELADPJ MO 
VICE CHàIRMA1' 

AD 

THE HON'BLE MR. .BALASUBRaNIAN 
MEMBER(AaN) 

AD 

THE HON'BLE MR.T.C1-IANDRASEfljAR 
REDDY 0. MLMBER(JIJLIEJ) 

TED; /6/3/_1993 

-SDER/JUMEMf 

Re&.,L_CrP/M.JLNQ  

in- 

O.A.No. 

(W.p .jqu 

Adn4tted and Interim directions 
issded. 

0 - J41owed. L- 

D.ispsed of with directions 

Disrpi'sed as withdrawn. 

Dismiss!d for default. 

Orderecejected. 

No orc3er\as to costs. 
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